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The following Bill was introduced in the Andhra Pradesh
Legislative Assembly on 21* September, 2022.

L. A. Bill No. 27 of 2022

A BILL FURTHER TO AMEND THE ANDHRA PRADESH PAYMENT
OF SALARIES AND PENSION AND REMOVAL OF DISQUALIFICATIONS
ACT, 1953.

Be it enacted by the Legislafure of the State of Andhra Pradesh in the Seventy
Third Year of the Republic of India as follows:-

1. (1) This Act may be called the Andhra Pradesh Payment of Salaries and Pension  Short title and
and Removal of Disqualifications (Amendment) Act,- 2022. o comme"?emem'

(2) It shall be deemed to have come into force on and from the 237 day of
August, 2022.

2. In the Andhra Pradesh Payment of Salaries and Pension and Removal of Amendment of

Schedule.
Disqualifications Act, 1953, in the Schedule, after entry 118, the following new entry a5
Act No.2 of

shall be added, namely,- 1954.

“119. Vice-Chairman of the Andhra Pradesh State Planning Board.”.

J-25/41 [1]
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Repeal of 3 (1) The Andhra Pradesh Payment of Salaries and Pension and Removal of
Ordinance : : . . .
s 17 of2022  Disqualifications (Amendment) Ordinance, 2022 is hereby repealed.
and saving.

(2) Notwithstanding such repeal, anything done or any action taken under

the said Ordinance shall be deemed to have' been done or taken under this Act.
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STATEMENT OF OBJECTS AND REASONS

Section 10 of the Andhra Pradesh Payment of Salaries and
Pension and Removal of Disqualifications Act,’l953 (Act No.2 of 1954)
provides that no 'person shall be disqualified for being chosen as, or for
being, a Member of the Andhra Pradesh Legislative Assembly or Legislative

: Council on the ground that he holds any of the offices specified in the
Séhedule to the said Act. As the Office. of the vice Chairman, AP State
Planning Board is not included in the Schedule, it has now been
decided to include the same in the Schedule so that the holder of the
office of the Vice Chairman, AP Planning Board does not incur
disqualification, under Article 191 of the Constitution of India.for being
chosen as or for being a.member of the Legislative Assembly or

Legislative Council of the State of Andhra Pradesh.

Accordingly, it has been decided to amend the Andhra
Pradesh Payment of S_alaries and Pension and Removal of

Disqualifications Act, 1953 suitably.

As the Legislature was not then in session, having been prorogued,
and it has been decided to give effect to the above decision immediately, the
Andhra Pradesh Payment of Salaries and Pension and Removal of

- Disqualifications(Amendment) Ordinance, 2022(A.P Ordinance No.7 of 2022)
was promulgated by the Governor on the 17% August, 2022.

The Bill seeks to replace the said Ordinance and to give effect

to the above decisions.

Y.S.JAGAN MOHAN REDDY,
CHIEF MINISTER.
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MEMORANDUM UNDER RULE 95 OF THE RULES OF PROCEDURE
AND CONDUCT OF BUSINESS IN THE ANDHRA PRADESH
LEGISLATIVE ASSEMBLY.

The Andhra Pradesh Payment of Salaries and Pension and Removal of
- Disqualifications (Amendment) Bill, 2022 after it is passed by the Legislature of the
State may be submitted to the Governor for his assent under article 200 of the

Constitution of India.

" Y.S.JAGAN MOHAN REDDY,
CHIEF MINISTER.

P.BALAKRISHNAMACHARYULU,
Secretary to State Legislature.
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